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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL .

16.04.2008.

OA No. 125/2008 _

Mr. Shiv Ktimar,. Counsel for applicant.

¢ Heard learned counsel fof the applicant.

The OA is disposed of by a separatef
recorded therein. : ' ‘
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JAIPUR BENCH : '

Impm ttusthe 16“‘ dayof Apnl,2008
| ORIGINATION APPLICATION NO. 12572008
~CORAM:- /'

HON’BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HON’BLE MR, JP. SHUKLA, QDAHNISIRATIVE MEMBER

. \ - Vishnu Kumar son of Shri Sant Kumar aged about 43 years, mndent of anage, :
e 9 and post Maghura, District Mathura (UP) at present employed on the post of St
‘ R -Road Man under Inspector of W orks, Bharatpm', Western Central Ra:[way, Kota

- . - Division, Bharatpur Ra_jasthan. ' '

. .-..APPLICANT

L (By»Advbica'te_:‘l\rﬁ'. Shi:/Kumar) |

VERSUS -
1. ‘Umon of Indla through General Manager Westem Central Rallwav,'
. Jabalpur MP). ' »
- .0 . 2.0 . The Assistant Dmsnmal Engmeer, Westem Centra[ Rallway, Kota
o S Division, Bharatpur |

R ....'...R.ESPOI\DEN’I‘_S

|  (By Advocate: —- | o |

R ORDER (0&1_,_)

Apphcant has ﬁled this. OA thereby praying for the followmg rehef -

“1i) That the nnpugned order dated 27.02.2008 (Annexure A-1)
. treating refusal for promotion to the post of Helper Khallasi pay

scale Rs.2650-4000 and debarring the applicant for promotion for
one year may please be declared illegal and arbitrary and the same -
may please be quashed with all consequential benefits. Further the

- respondents may please be directed to give promotion to the

* applicant to the post of Helper Khallasi pay scale Rs.2650-4000
'ﬁom his due date w:th all cansequentzal beneﬁts : : '



‘We are of the view that before approaching this Tribunal, it Was'incumbent upon -

2

(i) Am other ordex/dxrectmq/rehef(s) may be passed in fwour of
applicant, which may be deemed fit, just and pzoper ander the facts ‘
and circumstances of this case. :

(iii)  That the cost of this application may be awarded.”™

/

2. - In sum & substance, the grievance of the applicant is that he was given
promotion to the post of Helper Khallasi, pziy scale Rs.265()—4000/—, ~vide order '

dated 25. 09 2006 (r‘umex""e l\/”) t\uCOld ig fo the appﬁéant, he was not

relieved. Subsecuently vide impugle,d order dated-27.02.2008 (. Annexure A/ 1), he

was given p%om&ion to the post éf Helper Kh_allasi in tha»'same i)ay scale and it
was further recorded m ;rhat order \tlﬁt the applicant wz;sv debarred for 'Qromotion
for_one yéar as the ayz;liéant hias given his re-fusalh fé;‘ his earlier p’rom_otion: The :
contentlon of the applicant is that he has never given su?:h refusal éncl as such he :
should not have bcen,debqn‘ed for promotion. It is on this basis, the applicant has

filed this OA.

3.  We hé\'fe- heard the learned conasel for the applicant at adimission stage.
the applicant.to \:vntﬂatc hm. g,ue‘vancw befors the appropmte authou’ues thelebvr
contending that he cc»_uid not ha\e been debair ed for promotion as he has not
given his written reﬁxszﬂ' for his promotion. Thus keqni;ig in view the fadts &
circumstances of this case, we are of the view that énds of justice will be met if
the épplicant makes appropiiate rep'resemgi‘ionjbéfdre the apprbpxﬁté auﬂlorities

in this _régard.
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4. “Accordingly, the applicant is directed to- make representation before

‘Respondent No. 2 within a period of 15 da},fs from today. In case such -

.

representation is nmc‘ﬂ v 1in ‘:he aforesaid period, the Respondent No. 2 shall

decide the same by pa.ssn a 1easoned and speakmo order within a period of tWo_,v

months from the date of receipt of the representation: It is clarified that in case
~ v obe, ‘

TN . ' .
<1 the apphoant is aggrie eb\ ‘ihc order Lpas;z:cl by Respomam’f No. 2, it mN be

- open for him to ul substa m\ S O A thereby challenging that order.

~

5. With ﬂu,s bservations, the OA is disposed of at admission stage.

- V . ~_‘ - -. ) ‘ - : 28 ‘/;/_ 
2P, SHUKLA) R - (ML CHAUHAN)
MEMBER (&) - = ' MENBER (D)

\JAHQ ‘



